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' FN THE HON'BLE COURT OF LD.M.X,GCPTa A.C.M.M. DELHL.

& Company Case No. OF 1999 Ay )
Iri-fthe matter of s ZJLL
Regli st ™r of Companies, /

NEeT g Delhi & Baryana, veeeesComplainant,
VS. @
1.M/S Kuber Resorts Ltd. ) —
187, ShokixpurNikas Wf{‘\ra Nes Dafla C '
2. Mr, Badyuman Kumar Sharma
S21, Grealm Kallndh T Z e oaQalld,

3., Snt.,Rowana Shgrma .
< 31,]QW‘@VKQ’1£W¢~-I Ne o Qofl
4, Sh.4jit Edwin —
370 Guenlin bt
News il
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Complaint under section 628 of the Companies ict,1956 for
_contravention of sectiontBof the Companies Act,19006.
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CC No. 111,2000
ROC B. M#S Kumber Resorts Ltde

230084024

Present. CP for ROCe

Accuged are absenty

On the previous date accused persons
have leftthe court without permission and today
application is moved being likely to be compounded
which is nothing to & but delay the proceedings.

Exemption is declined,,.Process u/g:82/83 Cr.P.Ce

L

recelved back khxtwiﬁﬁathe fepor£‘€hat accused persons
could not be found and property belqhgong to accused

persons have already'been attached vide ordér from the
another courts Accused no. 2 P.K. Shagﬁa and accused

Nce.3 Rowena Sharma and accused No.4 Ajit Edwin are

declared POe¢ Case 1z adj. to 23610.024 for prpsggution

evidence u/s 299 Qr.P.C. . .L//
ARMM/23208002¢
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